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OA No.521/95
]

.
( As per Hon'ble Sri R. Rangarajan, Member (A) )

Hea%d sri U.P. Ramaiah, learned counsel for the

applicant and Sri J.R. Gopal Rao, learned counsel for

JUDGEMENRT

the respondents.

2. The| applicant herein who worked as Casual
Labour between Tandur-Malkad Road of Hyderabad-vikarabad

Section u&def the control of 2nd respondent.

3. The applicant was engaged as Casual Labcur for
Engg. construction Préject in Secunderabad Division and
in the 1%st‘spell he worked in Doubling Project work

between and?r-Malkhad Road of Hyderabad-Vikarabad

Section. 'On account of the above said Doubling Project
having beén Eompleted,‘he was made surplus and was

proposed to redeployed at Hospet, The redeployment order
. ‘ .
is challenged in this C.A.

]

4. The contention of the applicant is as under:

|
(i) The impugned order whereby the applicant was

deployed;to‘other divisions is illegal, for while deploy-

ing him to other divisions, his juniors are allowed to

continue in‘sc Division.

(ii) Hé:”ﬁap to be absorbed in the post to be created
in view ?f the new asset i.e. new doubling~-line between
|

Vikarabad=Malkhad or other new asset created in the

division‘ang hence without consideration of his case

" for such absorption, he cannot be deployed to Hespet

- .

pivision,



5, OA NL.ébl/QS was filed before thiz Tribunal and
the same wag heard and disposed of by us., In that OA)

also the agplicants therein were surplus casual labourers

[
having been rendered surplus due to the doubling project

between Tandur-Malkhad Road, having been completed. The

| ,
contentions of the applicant herein is same as that of

the éontenqions of the applicant in this OA as stated

" r

6. In QA 401/95 which was decided on 28 4, 1995, we

above,

have held thaﬁ only the junior in the seniority list of

project casual labourers in the SC Division has to be

redeployed}an? the applicants if they are senior, have

to be retained while those juniors are sent to Hosp@t.

As the applic?nt 1 in this OA is simlilarly situated., we

uh‘ﬂ.?.—?‘!

Laive,the same direct&on as was given in OA 401/95.

1. This OL is disposed of as underi-
| |
It ?5 open to the respondents to address the

casual labour in this senlority division as to whether

any of them ﬁs interested in“going to Hospet., If, such
of those who are interested in going to Hospet by keeping

lien in tHF ﬁecunderabad division, they can be sent to
the respective units to the extent their deployment is
necessaryq ff there are no volunteers, or if such velun-
tecrs areile#s than the number to be deployed from Sec-
underabad‘Division. the deployment has to be made from
junior-most 1n the seniority unit tc the extent the
deployment i? necessary. If on that basis, the applicant
need not be deployed from SC division, he can be posted
in place of fhose casual lanour who have to be deployed
from the seniority unit by followindihe principle referred to
o
- N
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herein, or it is‘open to the concerned authority to
¢ ka ! I S
post theér-japplidant(hérein in any unit in SC division.
There neeéynbtfﬁe-any'direction in regard to the
5 A

[ .
absorption ko?tbg_p0$t to be created on the basis of
. /,hf‘i‘f";‘ ." L ) )
the new-assdts.or in, 1/3fd vacancies on Open Line as
,;_-4.;1’4{’/;‘1) g " ,
.thé;g@hger?gd;aupho;ity stated that the extant rules

z :

R S
ﬁyll Pe foIlQWQd in regard to the same,
s

RN

s Cf
SR /i {’ ’:.(AI ce
8. f' .The, 0A’is ordered asreferred to above at the

admiésioﬁf;téjéiitself. No costs, |
0\/ l'gl } ',r )GQ“,J.

(R.Rangd&ajam) (V.Neeladri Rao)

Member(Admn.ﬁ*f Vice Chairman
- 1/_) N
Dated  28th April, 1995.
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